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() A No. 59 ol 2OOt 

Order dated: ii .03.2009 

CORAM: 
HoiibkM run e K I h an Lur..i1L \'ieri 
Tori heMrRMohap.atraMcmberV) 

We have heard Mr. PK Panda., Ld. Counsel for 

the applicant 

2. 	The applicant is the son ofieceased Govt. 

employee, who was working as a Po.ii1ian in the H cad Post 

Uftice of Chatrapur ftc father of the apphcant died on 

5 6.2.000, After the death of the tiiJher, the applicant as welt 

as his mother h, d. applied for compassionate appointment o 

the applicant with all required documents and other 

particulars., which *wanted by the I.)cpartment as per the 

mstnicIi 	or the orcer temg toilowtd by tlit DLpartmerit 

However,, as per Ani'iexure-A13 and A'4 dated 17 5.2005 and 

1.5.5 2006 re.spectiveFv the Sr Supenatendent of Post 

(I)fficcrs, ierharnpur i)ivision had replied to the applicant 

that there dearth of vacan cv to accommodate him under 

the ftmited quota of S% of compassionate appointment as 

per the orders. 'Ihe [)epartmeilt was riot in a position to give 

any appointment to .huiw On receipt of the above orders, the 

appitrant kept quitØ for some time. However, as per 
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Ann.exure-AI5 by the applicant and A17 by the mother of the 

applicant, again remnded the matter to the Depar.rnent 

seekmg the emploment assistance under the scheme. Since 

there is no favourable reply received by the apphcait, this 

present O.A. is tiled, 

3. 	We have gone through the entire averments 

averred in the (),A. and the documents produced along with 

the app hcation We have also penised the reasons stated in 

AiiriexureA/3 and A14 by J)epartment tor not gIving the 

appointment to the applicant as per the scheme. however, it 

is to he noted that since the applicant and his mother had 

already rem4nded as per Arinexure.A16 and Afl and as per 

the direction. issued by Department of Personnel and 

Training, i.t is the duty of the Department to consider the 

case of the applicant at least for three times of the receipt of 

such required application and that apart, the applicant should 

he considered within. th.e prescribed reserved quota and shah 

acconimo ate the applicant as per the rules. Bu.t it is seen, as 

per the reasons stated in Annexure-A./, and A14, that there is 

dearth of vacancy to accommodate the applicant under the 

rehabiljtatjon scheme. t{ence, we are riot inclined to quash 

A.nnexure-AI3 and, A14, at this stage. it is also noted that. 



even though in Annexure-Ai.-i it is stated that applicant has 

not qualified to be appointed at the vacancy in which he 

wanted to he posted. However, it is not proper for the 

Department to say that he is not qualified. He wanted only 

employment assistance in the lowest qualification, which the 

applicant has, as per the Ld. Counsel for the applicant. 

However, we are not touching that question at this stage. 

Apart from this, we have noted that either in Annexure-A/6 

or in A17, neither the applicant nor his mother has got any 

averment to show that there was vacancy existed in the 

l)epartrnent to accommodate him But, that is also the look 

out of the [)epartment 

4. 	in the above circumstances, we dispose of this 

OA, with direction to the Sr. Superintended of Post Officer, 

B erhampur Division, 13 erhampur, the 4 Respondent to 

consider the case afresh imtrammeled by the reasons stated 

by Annexures-A/3 and A14 and final decision in the matter 

shall taiccn withm three months from the date of receipt of a 

copy of this order, No costs 
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